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Construction of over Bridge in Korakshetra

“# 124, Shri Ashok Kemar : Will the Minister for Flome be plaased to
staté whether there is any proposal under consideration of the Government t0
constroct a new bridge or (o widen the present over bridge in Kurukshetra 7 ‘

Home Minister (Shvi Mani Ram Godara) : No Sir. ‘
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Draining out the Rainy Water

*155 Dr. Virender Fa} Ahlawat : Will the Chief Minister be pleased 1o

state —

(a)  whether the Government is aware of the fact that Tainy water is
accumulated in Dighal, Gangtan, Lakria, Seria, Gochhi, Dijana,
Dhaur, Bhagatpuri, Beri, Bhagpur, Mangawas, Dharana, Bishan,
wazitpor, Khatiwas, Mohamadpur Majra, Fahajgarh, Palra,
Paharipor and Achhaj villages of Thajjar Sub Division;

{b}  if 50, the steps taken or proposed to be taken to drain out the water
from the above said viliages 7

Chief Minister (Shri Bansi Lal} : ‘

(a) & (b)  Yes, Sir. Rain water in about 6400 acres area of these villages had
accuwmlated most of which has since been dewatered by providing
inlets, relief cuts in drains, deployment of pumps, Now only about
550 acres are yet to be cleared which will also be done by Novem-

_ ber 30, 1996.
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' Body-building of Haryana Roadways Buses
*152. Shri Som Vir Singh : Will the Minister for Transport be pleased
to state the number of bodies of buses of Haryana Roadways got fabricated from

the private floms/agencies other than HRTC, Gurgaon during the period from
June, 1987 to April, 1996,

Tramsport Minister (Shri Narain Singh) : 1103,
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- Loss due to felling of irees
*143, Sbri Sat Pal Sangwan : Will the Minister for Agriculture be pleased
10 state whether it is a fact that cutting/theft of trees has been carried out in the
-State Forest adjacent to the border of UP, HP. and Punjab during the period
from January 1991 todate; if so, the steps taken or proposed to be taken 10 check
the said practice ?
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Percentage of Women Literacy in the State

*161. Smt. Krmhna Gahlawat : Will the Minister for Education be
pleased to state —
{a)  the percentage of women literacy in the State during the years
1966, 1971, 1081 and 1991 separately; and

(b}  whether there is any proposal under consideration of the Govt. to
faunch 4 special compaign to promote wormen lileracy 1w the Siate ?
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Construction of Bye-Pass at Safidon

#160. Shri Ram Phal Kundua : Will the Minister for Home be pl&c,ed to
state whether there is any proposal under consideration of the Government 1o
constroct a Bye-Pass at Safidon; if s0, the time by which the same is likely to be
constructed/complated ?

Hlome Minister (Shei Mani Ram Godara) - Sir, at present there is 1o
praposal to construct 2 Bye-Pass at Safidon. However, the proposal may be con-
sidered i the next financial year subject to avarlability of funds.
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Selling of sub-standard Ferti]isem, Seeds and Pesticides.

*149.. Shri Attar Siogh Saini ; Will the Minister for Agriculture be
pleased tw state the number of cases, if any, registered against the dealers/fums
in respect of selling of sub-standard seeds, fertilisers and pesticides in the State
during the period from Fune, 1991 to May, 1996, togethier with the details therenf
alongwith the action taken against them ?

Agricuiture Minister ($hri Karan Sin gh Dalal) : A Statement is laid on
the Table of the House.
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[Shri Karan Singh Dalal]
o STATEMENT
Number of cases Numberof = Naumber of
registered with the cases decided  cascs pending

local police & Tudicial
Magistrates from
June, 91 10 Mav, 06

1. Fertilisers 128 — 128
2. Seeds ¢ — 9
3. Pesticides 702 187 305
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Damage caused due to floods

o Capt Ajay “-imgh Yadav : Wil the Minister for Revemue be pleased
to state—

{a) . the total loss of property in terms of rupecs, if any, cdused to the
© houses, ubewells, crops and ammals in districts Rewarl, Gurgaon
- and Mohindergarh due to mccmt floods in the monti Df I une-Tuly,

‘ ‘”1996 and
(b} - whether any compensaton has been friven to the affected persons

a “in the above said districes; if so, the details thereof 7
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Loan for settlng up of small scale Industfies in the State. y
#11 Shri Ram Pal Majra : Will the Minister of Finance be pleased to
state- T

(@)  whether any applic,audns for loan for setting’ i:p of small scale
industries in the State are lying pending with tbe: Ehadi & Village
Indusmes Board at present; and

()  if 50, the dates since when the above said applmauons are laymg
' . pending together with the time by which the loan, as reffered to i
. para (A} above, is likely o0 be given to the applmams ?
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Declacation of Dabwali as Industrially Backward Area -

*38  Shri Mani Ram: Will the Minister of Finance be pleased to state
whether there is any proposal under consideration of the Govt. to declare Dabwali
a5 Industrially Backward Area; if 50, the time by which the aforesaid pmposal 15
likely to be materialised 7
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33KV Sub-qtntmn At Dharamgarh

*33. Shri Kishan Lal ; Will the Chief Minister be pleased w0 state. tht
time by which the construction work of 33KV Sub Station at Dhammgarh in
District Panipat is scheduled to be completed ?

- Chief Minister (Shri Bansi Lal) : The construction of 33KV Sub Sta-
tiot Dharamgarh is likely to be completed during 1997-98. :
. o O T - ST TR, T% o0 TG ¥ 33 Yoo @ wE-Ra I § 35
' ﬁmmmawwgmm wﬁaammgw%aﬁrﬁﬁmww T FA TE

? o

Shri Bansi Lal : It was sanctioned by the Flectricity Bc)ar The w(:urk of

the sub-station is in prograss since 3/96. So far, the followmg : c:uvmef-; haw:
been done :- e

{i) Land for the substation stands acquired.

(ily  70% of Civil works have been cartied out, 100% m be completed
: by 30-11-94.

(ili)  Electrical equipment is being collected and its erection would be
started in a couple of months after complerion of civil works.

{iv)  The work would be completed during 1997-98. s0 far aboui Rs, §
lakbs have been spent on civil works. Funds amounting to Rs. 90
lakhs would be required for completing this work during 1997-98.

o R Tl g ¢ orem i, ¥ ams wme  w owe amen & e Rad
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AR

Cﬂnstrm.hun of a M.mur S

*54, Shri Nafe Singh Rathee : Will the Chief Minister be plaSed o
state whether there is any proposal under consideration of the Government to
constract a minor which off take from Gurgaon Water Service Canal for pro-
viding drinking water to Bahadurgarh City; if so, the time by. WhiCh itis hkely
to be construcied ?
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Chief Minister (Shri Bansi Lal) ; Yes Sir. The work is likely to be cora-
. pleted by June, 1098,
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Providing of Relief :

*43, Shri Birender Singh : Will the Minister for Agriculture be pleased
to state whether there is any scheme with the Haryana State Agricultural Mar-
keting Board o compensate the family members/next kin of those farmers who
dic on accoant of snake bite/ electrocution; if so, the details thereof 7 ‘

Agriculture Minister (Shri Karan Singh Dalal) : There is no scheme 1o
compensate the family members/next kin of those farmers who die on account
of snake bite. If death occur due to electrocution while carrying out agricultural
operation the family members/ext of kin is given Rs. 50,000/- as compensation
by the Market Committee concerned.

‘ Vacant Posts of Teachers .
" *64, Shri Narender Singh : Will the Minister for Education be pleased
10 state the number of posts of teachers lying vacant in the schools in District
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Mahendergarh; together with the time by which these posts are likely to be
Alled up ?

Education Minister (Slm Ram Bilas Sharma) : At present, 441 posts of
teachers are lying vacant in Govt. Schools of Mahendergarh district. Lffom are
being made ﬁll up these vacant posts urgently

Construction of New Roads

*75, Shri Ramesh Kumar ; Will the Minister for Home be pleased to
state —

{a)  whether there is any ;imposal under consideration of the Govt. to
constract the following new roads im district Sonepat:—

(1)  Chhichhrana to Kathura;
{2)  Rana-Kheri to Bagr,
(3 Siwana Mali to Bagrwy,

{4)  Banwasa to Chhapra;

(5)  Matand 1o Chhataira;

(6)  Busana to Badoihi ete.

()  if s0, the time by which the aforesaid mad.s are likely to be con-

strucred 7

e Wit (ot T T ) < A 4 T S § W s % Ffr 6 e
) ar 9w % S A O e & ¥ ol o 3 vee it pam A w §
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Shortage of Doctors in PH.C. $hamlo Kalan

44, Shri Sat Narain Lather - Will the Mzmster for Healdi be plased o
Statg—

(a) whcmer it is a fact that there is a shortage of Doctors and other
staff in PH.C. Shamlo Kalan and C.H.C,, Tulana at present ; and

(b)  if 50, the time by which the adequate staff is Jikely to be posted in
the above refered PH.C./ CHC. ?

wress = (210 Fwen = ) ¢
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o Dttu Bridge Ce
© *8). Shri Bhagl Ran: Will tbe Minister for Home be plased to state —

()  whether the Ottu Bridge on the Ghagger River in District Sirsa
_has been dectared unsafe; and
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[Shri Bhagi Ram]

(b) if g0, whel:hcr there is any prc:pnsal urider com:darauan of the
Government to construct a new bridge 011 the river as reffered to
in part (a) above ? ‘
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Construction of Canals
*58. Shri Ramji Lal : Wil the Chiel Minister be pleased to state whether
there 18 any proposal under consideration of the Government to construct a new
canal from Tajewala Head Works to Raipur Rand; if so, the time by which the
aforesaid proposal is likely o be materiatised ?
ae et (A A anw) ol W)
Clos.mg of Deep 'Ihbewelis

*132. Shri Jaswinder Singh Sandha ;: Will the Chief Minister be pleased
10 state—

{(a) whe.f.]:nenr there is any proposal ynder consideration of the Govern-
ment to close the desp tubawells installed on Narwana Branch,
and

(by  if s0, the ti,m.e by which the wbewells as refmrred 1o in part (a)
above, are likely to be closed 7
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Mr. Spegker *Your calling attention motion is under consideration.
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I S e e A By ¥ o g2 ¥ aneEt 9 w0 wawn 2 Your calling
attention notice -

(a} regarding smuoggling of liquor from the adjoining States of
Rajasmaﬁ 'zmd Delhi bas been sent to the Government for com-
ments.

(b}  regarding the disposal of sewerage system in Rewari (thy has also
been sent w the Government for comments.

{c) | regarding withdrawal of Local M.L.A. DevelnpmantArea scheme
bas heen disallowed.
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(@  reparding havoc cansed due to the floods caused in Rewart Dis-
-trict ponfiment of shuters on Masani Barrage, has . been disal-
Jdowed, \

o ey regarding illegal cow slaughtexmg in the Mewat :regmm has been
© st o te Government for comments.

(f)‘ . I?wgardmg recent hike if Electricity mtﬂ on the tubew&]ls BﬂlS on
the farmers of Rewari, Mohindergarh and some parts of Bhiwani, :
- has been disailowed, Now, ﬂm matter ends. (Imerruptmns)

%raamﬁsw Sren Ay, ¢ * oxx
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I request youtoobserve the rules of the House. ‘
Capt. Ajay Singh Vadav : Sir, this is my right to speak

' Mr. Speaker : Thxs is ycmr nght it you cannot rulc ove:r the nght of the
others.

f-ftmﬁwﬁrsgﬁwm a&m«‘ruﬁ’m ?ﬁfaw%ai‘ﬁ%ﬁ %smmmm
ﬁﬁ&%ﬁﬁ%mﬁﬁwﬁww%wwwl e :

off sy &arq%m&reh?

%ﬁwﬁqﬁggﬁam T, %Wmﬁl?aﬁaa@riﬁﬁh @H?Hm*r:i’r_
%Hmb‘rﬂémwgw gixﬁqmmﬁwl :
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protest by the students and citizens in Narwana due to the deaih of Smt. Neelam
Shatma in Private Nursing Home. ‘Fhat has been sent to the Governsnent for
comments. Your second call attention motion is rcgardmg not holding the Stu-- .

dents Union elﬂctmn in all the four, Universities, which has been disallowed. - |

aﬁwﬁn%gﬁmw.@mm,%mmmmaﬁ-mﬁﬁaaﬁi
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Mr Speaker ‘Hon’ble Members, now the d:'-*.cussmn zmd vmmg on. the
Fxccss Demands over Grants and Appropriations for the year 1900-91will take
place. As per the past practice, in order to save the time of the House, the de- -
mands over grants on the order paper will be deemed to have-been read and "

* T 3 SREEAn e few
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I'Mr Spc‘:aker] .
moved. The Hon Bble- members can discuss any demand on whmh they wish to
raise discussion.

 Thata grantof 2 sum not exceeding Rs. 7,69,66,140 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1990-91 in respect of Revenue.

That a grant of a sum not exceeding Rs.40,53,010 be made 1o regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1990-91 in respect of Excise & Taxation. '

‘ Thata grant of 2 sum not exceeding Rs. 4,33,96,201 be made to regularise
the charizes already incurred in excess of the grant voted by tbe Legislative
Assembly for the year 1990-91 in respect of Finance.

Thata grant of 4 Sum not exceeding Rs. 1,19,62,864 be made to regularise
the charges already incarred in cxcess of the grant voted by the Lagislative
Assembly for the year 1990-9] in respect of Buildings & Roads. ‘

Thata grant of a sum not exceeding Rs. 2,65,97,121 be made to repularise
the charges already incurred in excess of the grant voted by the Legislative
Agsembtly for the year 1990-91 in respect of Education.

Thata grant of a sum not exceeding Rs, 1,75,22,163 be made to regularise
the charges already incurred in excess of the grant voted by the Legisiative
Assembly for the year 1990-91 in respect of Food & Supplies.

That a grant of a sum not exceeding Rs. 27,10,55,906 be made to regularise
the charges already incumed in excess of the grant voted by the Legtslauve
Asscbly for the year 1990-91 in respect of Trrigation.

That a grant of 4 swm not exceeding Bs.8,38,934 be mada to regularise -
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the vear 1990-91 in respect of Agticulture. .

Thata grant of a sum norexeceding Rs. 5,71,09,848 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1990-91 in respect of Comunumity Development.

(Mo member rose to speak.)

M. Speaker : Question is — :

_ Thata grant of a suin not exceeding Rs. 7, 69 66,140 be made toregularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1990-91 in respect of Revenue.

The motion was carried.

Myr. Speaker : Question is —

That a grant of a sum not exceeding Rs. 43,53,010 be made to regularise
the charges already incurred in excess of the' grant voted by the Legislative
Asseribly for the year 1990-91 in respect of Excise & Taxation

Thata grant of a sum not exceeding Rs. 4,33,96,801 be made to regularise
the charges already incurred in excess of the grant voted by the Legnslatwe
Assembly for the year 1990-9} in respect of Finance.

The motion was carried.
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M, Speaker ; Question is —

That a grantof a sum not exceeding Rs. 1,19,62,864 be made o regularise
the charges: atready’ mcurred in excess ofithe grant-voted by the Legislative
Assembly for the yemr 1990-91 in respect of Buildings & Roads.

Thata grant of a stm not exceeding Rs. 2,65, 97.121 be made toregularise
the charges a]re..ady incurred in excess of the grant voted by the Legislative
Assembly for the year 1990-91 in respect of Education. .

The m.;:tmn was carried.
Mr-. qpsaker Question is —

That & grant of a sum not axcaedmg Rs.1,75,22, 163 be made mmgu‘!anse
the charges already incurred in excess of the grant voted by the Legislative
Asserbly for the year 1990-91 in respect of Food & Supplies.

That a grant of a sum not exceediog Rs. 27,10,55, 90613& made: 0 mgulanse
the charges already incurred in excess of the grant voted by the Lepislative
Assembly for the year 1990.91 in respect of Imgatmn ' ‘

The motion was carried.

M. Speaker : Question is —

That a grani of a sum not exceeding Rs. 8,38,934 be made: to reguunsc
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1990-91 in respect of Agnc;ulmm ;

The motion was carried:
Mr. Speaker : Question is —

o ‘Thata grant of a sum 0ol exceeding Rs 571,09, 848 bemade toregularise
the charges already incusred in excess of the grant voted by the Leégislative
Assembly for the year 1990-91 in respect of Community Development.

The motion was carried.

aeimm»gz%magmﬁamﬁﬁmﬁt%am
Wi e ot wr Ao | !

Mr. Speaker : Hon'ble Members, now the dlscussmn and voting on the
Excess Demands over Grants and Appropriations for the year 1991-92 will take
place. As per the past practice, in order to save the time of the House, the de-
mands over grants on the order paper will be deemed to have bisen read and
moved. The Hon'ble Members can discuss any demand on wh:ch they w:sh to
raise discussion.

That 2 grant of 4 swm not exccedmg Rs. 67, 70 221 be riade to regulm%e
the charges already incurred in excess of the gramt voted by the Legislative
Assembly for the year 1991-92 in respect of Home,
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That a grant of a sum not exceeding Rs. 34,37,490 be made to regularise

- the charges already incurred in excess of the grant voted by the Legislative

Assembly for the year 1991-92 in respect of Excise & Taxation,

That  grant of a sgm ot exceeding Rs. §,65,36,868 he made té» regularise
the charges already incurred in excess of the grant voted by the Legislative

Assembly for the year 1991-92 in respect.of Finance,

Thata grant of a sum not exceeding Rs.7,76,13,0775 be made to regularise
the charges already incwred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Buildings & Roads,

o ‘I’hap a grant of a sum not exceeding Rs, 17;43,250 be made to regularise
the charges already incwrred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Food & Supplies. ‘

, That 2 grant of a sum not exceeding Rs. 18,14,81,348 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Lrrigation. ‘ ' ‘

That a grant of a sum not exceeding Rs. 21,77,568 be made 0 regularise
the charges. already incurred in excess of the: grant voted By the Legislative
- Assembly for.the year 1991-92 in tespect of Animal Husbandry.

Thata grantof a qum ftot exceeding Rs. 1,42,_25‘,5 13 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Community Development.

That a grant of a sum not exceeding Rs. 4,76,082 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Co-operation. '

(No Member rose to speak)
Mr. Speaker : Question is —

- That a grant of & sum not exceeding Rs.67,70,221 be made m"regularisc
- the charges. already' incurred. in. excess of the grant voted by the Legislative
- Assembly for the year 1991-92 in respect of Home.

That a grant of 2 sum not exceeding Rs. 34,37,490 be made o Tegularise
(the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Excise & Taxation. B

‘Thata grantof a sum not exceeding Rs, 8,65,36,-868 be made to regularise
- the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Finance. ' :

- The motion was carried.
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That a grant of a sum not exceeding Rs.7,76,13,075 be made to Mf/ ‘

the charges already incured in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Buildings & Roads,

The motion was carried.
M. Speaker ; Question i§ -

That a grant of a surm not exceeding Rs. 17,43,250 be made (o re.‘:gulanse
the charges already incumed in excess of the grant voted by the Legislative
Asserably for the year 1991-92 in respect of Food & Supplies.

That a grant of a sum not exceeding Rs.13,14,81,348 be made to reguiari,se
the charges already incumred in excess of the grant voted by the Legislative
Assembly for the year 1991-92 in respect of Irrigation.

- The motion was carried.
Mr. Speaker : Question is —

, That a grant of a sum not excecding Rs. 21,77,.568 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assembly for the year 1581-92 in respect of Animal Husbandry.

The motion was carried.
Mz, Speaker : Question is ——

That a grant of 4 sum not exceeding Bs.1,42,25,513 be madé- to regularise
the charges already incurred in excess of the grant voted by the Lepislative
Assembly for the year 1001-92 in respect of Community Development.

That a grant of 2 sum niot exceeding Rs: 4,76,082 be made to regularise
the charges already incurred in excess of the grant voted by the Legislative
Assernbly for the vear 1991-92 in respect of Co-operation.

The motion was carried.

Pt -

0] ﬁgﬁﬂﬁﬁﬁ%ﬁ(ﬁmmmﬁﬂz)ﬁa 1989. (gqﬁm?ﬁﬁﬁwﬁ
N ) ,
- M. Speaker : 'Now the Chief Minister will rrmw: the r'ndﬁd'n for TECOon-

sideration of Indian Elecuricity (Haryana amendment) Bill, 1989 ( as received
back from the Governor for its reconsideration).

Chief Ministet (Shri Bansi Lal) : Sir, THeg t0 m00Ve w-

That the Indian Electricity (Haryana Amendment) Bill, 1989 as passed
by the Haryana Vidhan Subha ou 15th March, 1989, be reconsidered im the Hght
of the observation contained in the direction, dated the 1ith QOctober, 19935,
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[Shri Bansi Lat] - : - -

from the President of India, conveyed by the Governor in his message, dated the
24ih February, 1996, with'a view to suitably amend clanse 2 of the Bill, by
substituting the words “forty percent”, for the words “fifty percent”.

Mr. Speaker : Motion moved -

That the Indian Electricity (Haryana Amendment) Bill, 1989 a5 passed
by the Haryana Vidhan Sabha on 15th March, 1989, be reconsidered in the light
of the observations contained in the direction, dated the 11th Qctober, 1995,
from the President of India, conveyed by the Governor in his message, dated the
24th February, 1996, with a view 1o suitably amend clause 2 of the Bill, by
substituting the words “forty percent”, for the words “fifty percent”.

Shri Birender Singh (Uchana Kalan) : Mr. Sf»eake;r,, Sir, at least the

Chief Minister shoutd explain as to ‘why the Bill was sent back 1o the Vidhan
Sabha Tor its reconsideration.

A al T v W, Teer wEr ¥ gz R vy Reaar R o sl
Forerel 3 Tt o ot andier ¥ o o 98 v et w50 wede S ) B o sw
R G S AR o amRToly v of oY 9 dleriow ond ¥ R 4w 50 Wik
B AT 40 Tl S AR | . o . '
Mr. Spéaker Question is —
That the Indian Electricity (Haryana Amendment) Bill, 1989 as passed
by the Haryana Vidhan Sabha on 15th March, 1989, be reconsidered in the light
'of the observitions contained in the direction, dated the 11th ‘October, 1995,
- from the President of India, conveyed by the Governor in bis message, dated the
- 24 February, 1996, with a view to suitably amend clause 2 of the Bill, by
.. substituting the words “forty percent”, for the words “fifty percent”.
’ The motion was carried. ‘ , L
M. Speaker : Now the House will consider the Bill clasue by clause,
CLAUSE 2
Mr. Speaker ; The following amendment on clause 2 piven notice of by
the Chief Minister may be deemed to have been read and moved-

_ Inclause 2 of the Indtin Electricity (Faryana Amendment) Bill, 1989, in
Sub-clause (ii) to the proviso proposed to be added to Sub-section (1) of Section
24 of the Indian Electricity Act, 1810 for the words “fifty percent”, the words
“forty percent” shall be substimted. ‘ ' .

Mr. Speaker : Question is - - . : T
In clanse 2 of the Indian Electricity (Haryana Amendment) Bill, 1989, in
Sub-clause (ii) to the proviso proposed to be added to Sub-section (1) of Section
24 of the Indian Electricity Act, 1910 for the words “fifty percent”; the words
“forty percent” shall be substituted. o ‘
The motion was carried.
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‘ Mr Speaker : Question is -

‘That clause 2, as amended, stand part uf the Bﬂl
The motion was Lamea' ‘

CLAUSE1 -
M. Speaker ; Qﬂﬁstmﬂ is- .

" That clause 1 stand part of the B111
ﬂze motion was carried.

ENACTING FORMULA

Mr. Speaker : Question is — .

. That Enacting Formula be the Enacung Pormula of the. Bxﬂ
© .- The motion was carried. '
"TITLE ‘
‘ ";Mr. Speaker : Quesﬁ(m s
-+ That Title be the Title of the Bill,
" . The motion was carried. co \ ‘ ; ‘ ‘
‘Mr., Speaker @ Now, the Chief Minister wﬂ.l move that the Bﬂl as

_amended, be passed.

(m‘ |

Chief Minister (Shit Bansi Lal) : Sir, I beg to move- .
That the Bill, as amended, be passed. g
Mr. Speaker : Motion moved — _

That the Bill, as amended, be passed.

Mr. Speaker ; Question i§ ~

" That the Bill , ‘as amended, be passed.

The motion wag carried.

fawaﬂwqasﬁafﬁw&@ﬁaaﬁm{gﬁmmmﬁﬁt)ﬁa 1996 .
"M, Speaker : Now, the Labour Minister will inroduce the Pﬂﬂjab .‘ahops

and (“'ommemal Establishments (Haryama Amendmcm) Bill, 1996 He will also
move the motion for its consideration.

Cnoperatmn and and Labour Minister (Stm Ganeshl I..al) er Tin-

iroduce the Punjab Shops and Commercial Fstab!nbmems (Haryana amend-
ment} Bill, 1996.

m%ﬂ;ﬁwﬁﬁ%aﬁﬁmwmaﬁmmw itz %
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Under Category one, Starred hotels, nursing homes, cinema houses, privately
managed educational institations, private colicges, including medical colleges,
petrol pimaps, companies and financial institutions are covered. These are regis-
tered for the first three years. The registration fee is Rs. 10,000 and for the
renewal also the fee is Rs. 10,000

~ Shri Birender Singh : What is the practice now ?

Shri Ganeshi Lai : Formally this has not been the practice. This practice
bas just now been introduced this time, Secondly, workshops, automobiles ser-
vice stations are not covered under the Factories Act, Computer training centre,
type institutions, health fitness club, laboratories, restaurants, unstarred hotels,
excluding dbabas and halwaies are under second category, Dhabas and halwaies
are out of the periphery of the clause No. 2. Shops and commercial establish-

ments are not covered under the above categories. i HradfFaa § B8 SraEw
WY B TRV AR o S AEEAT W AT Sir, Now [ also beg to move-

That the Punjab Shops and Commercial establishments (Haryana Amend-
ment} Bili, be waken into consideration at once.

M. Speaker | Motion moved—

That the Punjab Shops and Commercial Establxshments (Haryana
Amandment) Bill be taken into consideration at once.
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This is hreach of privilege that he is not being given every informarion

which is available in the House. Fauisly o ¥ & wea w4 o 7 .
et (I 4 ) : oy v, o o ) o o & i ¥
o Fiew 8 %nﬁmwgﬁaw%mmﬁmﬁmﬁa%&ﬁaﬁwm
'q*s'ﬁ:aftl o
of i v oA T, ﬁ%mﬂi’ruﬁmﬂahﬁsmw%ﬁrw%
st et o o ol Bd mey Y ol amer ot ¥ o vg

off dea g ﬁﬁw@wmgmﬁsﬁﬁﬁwwﬁm@rﬁ%:

oy v : At e off o 4% | e Yt we o o o ¥ o e 77
% R & 92 ¥ B "Subject to the provisions of Article 210 of the Constitution,
the proceedings in the Asssembly shall be conducted in Hindi or in Punjabl or in
the Eaglish language”

‘Shri Birender Siugh' * You have read rule 77 according to which pro- -
ceedings in the Assembly shall be conducted in Flindi or in Punjabi or in the
English language. If my learned friend does not understand Punjabi or English

what facility the House can provide to the Hon'ble Member ? For that I am
saying that there must be a provision for translation.

o vy - o we g B B E aaﬁﬁrﬁ&éwamww

Shri Bivender Singh : I B 53y S0, 50 that this musi be hmught to the
notice of the Chairman of the Commitiee.
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hir. Speaker We are not here (o consider the manifesto of any pmy
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My submission to you is that if you are not able to supply the entire bare
Act, we must be supplied the statement of objects and reasons with a1l the de-
tails of the intention of the Government as o why this amendment is CORMNE,

and that is why 1specifically asked thie minister to give the details of the amend-
ment and as.to why he wants to move the amendment.

Sir in future, T would also request to you that it would be in the fitness of
the things that the bare Act is also supplied to us.
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Shii Birender Singh : You represent the fracrion of the total “Tanbhawana",
You don’t represent the majority of the ™ “Janbbawana". (Interruption)
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&% 9 HUT | g Pt ) o T e 3 ¥ g7 e T aisdfie 4 ¥ this should
be postponed. T T 7 T8 &1 1 ¥ B waie o ueitery ot o oo seed
T TR | 1T 39 T g e & B oy ol oifem &1 St el e B
A afge | It should say that Lock Stock and barell, it should be dishanded
totally. ST TENE TE W S 3 Y & el o oms A ser gfEtE e A

: %mgﬂ%ﬁﬁmﬁ%ﬁ%%ﬁm?&mwﬁﬁaﬁﬁﬁﬁaﬁﬁﬁﬁmwﬁzﬁ
W G| T W e ¥ 5E a8 A Rl ¥ R o gy o % o 9 R o
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‘In case of conflict, the Governtment wﬂl have over—iding authonty on

every thing”

waﬁ%ﬁwﬂ&%wﬁzmw%ﬁﬁa%%ﬁ%l T A
I T T e ¥ ) A T I R o Sy W e e | W i e
S T X W W WY 9 el f i it ¥ o &l wive) o=
et nop & 5w ¥ 98 ¥ Keeping every-thing in views, T would request
the Hon’ble Education Minister (o withdraw this Bill forthwith.
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Mr. Speaker Sir, Govt, is adding a new sub-section (2) in c.ub section (i)
of section 21 of the Principal Act, which says -

“@) In sub-section (2) for the words and signs™ ’lhe Execuuve Coungil
may, from Hme fo time, “the words and signs * Government or the Executive
Council may, from time to time.” shall be substitated.”

Speaker Sir, may T request you (o draw your Kind .:mcmu:m o the un-
amended Section (2) of Secdon 21 of the Kurukshetra Umversuy Act, 1986,
which reads as under :-

{2} The Executive Co\mcil may, from umc to time, make new or addi-
tional Statates or may amend or rmp&al the statutes in manner h&:reat!,cr provided
in this seclion.

Provided that the Executive Council shall not make, amend or repeal any
Statutes, affscun g the status, powers or constitution of any authority of the Uni-
versity.....

e T, e B 8 % T & o o g ¥ o T § o
S for S S 7w A R 3 P e h ol o T & R i
i % GO S e % wegry € e mo aared o wdedl aed ¥
i 5t ave @ el o Froemo S 1 oot T8 wown 9F Seiad e % g 9y e
ey oifm & o e X & B w28 @ S deee o s o T Y
' Sir, ] want to draw your atiention to proposed sub-section.(5) of Section
21 of the priscipal Act, which reads as under :-

‘(5) If there is any contradiction or over-lapping in Statutes so made,
repealed or amended, the Statules made, repealed or amended by the Government
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shall have over riding effect.’

This is putting the final pail in the cafﬁn, talung all powers from the
Executive Council and from the people who are supposed to tun the TUniversity

and vesting the same in the State Government, =iat W, TS g ¥ AR
ww%%wmﬁﬁmﬁﬁqﬁaﬁa%ﬁmﬂﬁmﬁ% 3 & T E 3y
| WE%W%?%MWa@wwwwwwmwﬁ

T g e of & o Rrnfer o ¥ o o ooy o Y st B §
T e A o € e ol o s o S Rl Al e 99 S o B
i o ¥ 5 e W o A A | ¥ 1 9e e £ R RneR & gReted
O o T e ¥, o B oA T Y 1 F ame m R mmeer € B 1986
% w0 o W awr P T o, o v § v 1 Rgda gw s o -

Tt shail be the duty of the Registrar-

{a) tobe custodian of the records, common seal and such c::t,her property
of the University as the Vice-Chancellor shall commit o his charge;

(b) to issue all notices convening meetings of the Court, the Executive
Council, the’Academic Council, the faculties and of any Committee appointed
by any authority of the University; ‘

(c) o keep the minutes of all meetings of the Court, the Executive Coun-
cil, the Académic Council, the faculties umd any committee appomtcd by the
authonuc% ofithe University;

{d) 0 conduct the official correspondence of the Court, the Executive
Council, the Acadernic Council and the faculties;

(¢) to supply W the Chancellor copies of the agenda, the minutes of the
meetings of the authorities of the University as soon as they are issued;

{f} 10 perform such other duties as may, from tixog to time, he dsszgmd to
_him by the Vice-Chancellor.
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(i) to cause an inspection o be made, by such person or persons 4s be
may direct, of the University, its buildings, laboratories and equipment and of
any college or institution maintained by the University and also of the examina-
tions, teaching and other work conducted or done by the University:

(i) o cause an enguiry 1o be made in like manner in respect of any
matter connected with administation of finances of the University, colleges ot
instifutions. e

i o B e 1 et ¥ o ol B g o AR ¥ e o B
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‘ At o R ol < W w, 7w 9 A G Y B o i o o wewE
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B ool | S5 SR Wi U it ¥ | oue o wrhit ww wd Y v § o
1 T A ¢ Re o o deivee R owe 21(4) s o e a5 R
R T TG B T ¥ 1 Sed wh m mee vt ® e g S ol oaa
T & T 9 Wi 3% 2 B AR 78 &l i iihw % stmny o ey
R o R B | w5 dore aftandw w9 fen % e ww e  Rreafra
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& Tl fobar ) : '

Mr. Speaker ; (Juestion is—- ‘

That the Kuruksheira University (Amendment) Biil, be taken into con-
sideration at once. '

The motion was carried.
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M. Speaker : Now, the House will consider the Bill clause by clause.
CLAUSE 2
Mr, Speaker ; Question is-
That clause 2 stand pai‘t of the BilL
The motion was carried
CLAUSE 3
M. Speaker ; Question 13—
That clawse 3 Stand part of the Bill.
Thé motion was carried,
CLAUSE 4
Mr. Speﬁker : Cuestion is —
That Clause 4 stand part of the Bill,
The motion was carried.
CLAUSE 5
Mr. Speaker ; Question is —
That Clavse $ stand part of the Bill,
The motion was carried.
CLAUSE 1
Mr. Speaker : QQuestion iz —
That Clause 1 stand part of the Bill.
The motioin was carried.
ENACTING FORMULA
Mr. Speaker ; QUestion ig —— _—
That Enacting Formula be the Enacting Formula of the B‘ill‘
. The motion was carried. |
TITLE
Mr. Speaker : Quasﬁcm -
That Tide be the Title of the Bill

The motion was carried.
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Mr. Speaker : Now, the Education Minister will move that the Bill be
©+ passed, . '
o sy (st 7 e o) ¢ ove v ¥ gy v § f-

R ofte et Bar sy |
M. Speaker : Motion moved —
That the Bill be passed.
~ Mr. Speaker ; Question is
That the Bill be passed,
The motion way carried.

ﬁﬁm&ﬁw@mﬁw@ﬁmﬁm(ﬂn g fam,
| 1996 (geen)
gl (A 46 W) ¢ sy whew, vedr R o otz W B AR F e oy
e o] ST B X g% iz avdl ¥ R o e o i o § on
41 &8 § % R een 8 o 5w B 9Reg § wer v sper) o 2 e
F1 ST e ayray forr o | ' |
Mr. Speaker : As the Chief Minister has assured on the floor of the

Honse that those Shops and Commercial Establishments who are employing 10

or less than 10 regular employees will be kept out of the purview of this Bill.
Now the Question is -

That the Punjab Shops and Commercial Establishments (Haryana Amend-
ment) Bill be taken into consideration at once. '

The motion was carried.

Mr. Speaker : Now the House will copsider the Bill clause by clause,
Clause 2 ‘
My, Speaker : Question is—

That Clause 2 stand part of the Bill.

The motion was carried.

Clause 1

Mr. Speaker : Question is—

That Clause 1 stand part of the Bill

The motion was carried.

ENACTING FORMULA

Mr. Speaker ; Question is— . ‘

That Enacting Formula be the Enacting Formula. of the Bill. o
The motion was carried, . |
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TITLE

Myr. Speaker : Question is— -
That Title be the Tide of the Bill.
The motion was carried.

Mr., Speaker Now the Labour Minister will move Lhat the Bill be
passed.
Cooperation and Labour Minister (Shr Gam:shi Taby: Sir, Theg 10
mnove- : I .
That the Bill be passed.
Mr. Speaker : Motion moved—
That the Bill be passed.
Mr. Speaker ; Question is—
- That the Bill be passed.
.- The motion was carried.

(ivy R o wweey yfaid (adisde) Rm, 1996 : ‘

Mr. Speaker : Now the Education Minister will inttoduce the Maharshi
Dayanand University (Amendment) Bill 1996 and will also move the motion for
its consideration.

Education Minister (Shri Ram Bilas Sharma) : Sif, I beg to introduce
the Maharshi Dayvanand University (Amendient) Bill, 1996 ‘

el g, Al T Faf T e (G R e e g, gud
M A v A whvi end g dicimmtcaidm @
= e ) gg o el Mvaliumy (Seew) Brias o aor o e T

Jir, T also.beg-to move—

That the Maharshi Dayanand University {Amendment) Bt be taken into
consideration at once.

Mr. Spealker : Motion moved-

That the Mabarshi Dayanand University (Amandment) Bill he taken into
consideration at once. . | o
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M. Speaker : Nothing to be recorded without my permission. (Noise &
Interruptions.). ) L E
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Picase do not 20 beyond the scope of the bill as I would not allow it.
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Mr.: %peaker You are not sPea]ung relevant. Please’ qpeak oh the }3111
which has been placed on the Table. You please do not go beynnd the scope of
the Bill.
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Mr. Speaker : Question is—

That the Maharshi Dayanand University (Amendment) Bill be taken into

. Comsideration at once. . .
- The motion was carried. ,

Mr. Speaker : Now, the House will consider the Bill clause by clause. :

CLAUSE 2 |

Mr. Spesker : Question is—

That Clause 2 stand part of the Bill.

The motion was carried,
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CLAUSE 3
Mr. Speaker : Question s~
That Clause 3 stand part of the Bill.
The motion was carried. '
- CLAUSE 4 .
Mr. Speaker : Question is—
. That Clanse 4 stand part of the Bill.
The motion was carried.
CLAUSE 5 -
Mr. Speaker : Question is— .
That Clause 5 stand part of the Bill.
The motion was carried.
CLAUSE 1
Mr. Speaker : Question js—
That Clause 1 stand part of the Bill.
The motion was carried,
ENACTING FORMULA
M. Speaker ;: Question js—
. That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried,
TITLE '
Mr. Speaker : Question is—
That Title be the Title of the Bill.
The motion was carried,
Mr. Speaker : Now, the Education Minister will move that the Bill be
passed. .
R R (N o P o) © one wdem, § ey wtw € B ur R
Yife foar W |
Mr. Speaker - Motion moved—
That the Bill be passed.
Mr. Speaker : Question is—
That the Bill be passed.
The motion was carried.
Mr. Speaker : Now the Hose stands adjourned tifl .30 A M, tomortow.

(The Sabba then *adjourned till 9.30 A M. on Wednesday, the
20th November, 1996) |
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